MR. DEPUTY  CHAIRMAN ¢ During Zero Hour | cannot compel the
Government... (Interruptions)... It is over now...(Interruptions)... Now the next time, the Calling

Attention... (Interruptions)...

ST ¥ UBT9 : IR, B4 1 379+ 97 B+ BT bl ST ...(ae™)...

CALLING ATTENTION TO A MATTER TO
URGENT PUBLIC IMPORTANCE

Availability of Natural Gas for power generation and other national priorities at affordable price

throughout the country

SHRI TAPAN KUMAR SEN (WEST BENGAL) : Sir, | beg to call the attention of the Minister of
Petroleum and Natural Gas to the availability of Natural Gas for power generation and other national

priorities at affordable price throughout the country.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA) : Sir, the
production and supply of natural gas started in a major way in the country with the commissioning of
the Hazira-Vijaipur-Jagdishpur (HVJ) line by GAIL in the year 1987. However, with no major
discovery of gas for several years, the demand far outstripped the availability. The first step towards
bridging the gap between demand and supply of natural gas was taken when the country embarked
on an accelerated programme of exploration and production through the New Exploration Licensing

Policy (NELP) bidding rounds in 1999.

Till the year 2008, the domestic availability of natural gas in the country was 105 million metric
standard cubic metres per day (mmscmd), of which about 28 mmcmd was through import of LNG.
Against this, the estimated demand of natural gas was around 197 mmscmd. With the
commencement of gas production fron KG D-6 fields and increased import potential of Liquefied

Natural Gas (LNG), the gap between demand and supply has come down.

As on 31.3.2009, the domestic availability of gas in the country was 105 mmscmd, out of which
about 53 mmscmd was produced from nominated fields given to Oil and Natural Gas Corporation
(ONGC) and Oil India Ltd. (OIL), 24 mmscmd from pre-NELP fields operated by various
Contractors, and 28 mmscmd was imported gas in the form of LNG. Out of this, about 40 mmscmd
gas was being supplied to power sector, about 30 mmscmd to fertilizer sector and 5 mmscmd for

city gas distribution projects.
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From 1.4.2009, production of gas from KG D-6 block has started. Presently, 35 mmscmd gas is
being produced. Empowered Group of Ministers (EGoM) was constituted for finalizing the price
formula as was required under the Production Sharing Contract (PSC) and to finalise the Gas
Utilisation Policy. The intention of the Government being to operationalize all gas based assets which
were lying idle/unutilized due to non-availability of gas, the EGoM decided the distribution of the first

40 mmscmd from the block as follows :-
15 mmscmd to existing gas-based Fertilizer Sector
18 mmscmd to existing gas-based Power Sector
5 mmscmd to City Gas Sector
3 mmscmd for existing gas-based LPG plants.

EGoM further decided that any shortfall in utilization should be allocated to gas-based steel

plants and to existing power plants, including captive power plants.

With the commencement of KG-D-6 production, over 100 mmscmd gas is being supplied to
power and fertilizer sectors out of a total supply of 140 mmscmd. As a result of KG-D-6 supplies,
about 4000 Megawatt (MW) of additional power is being generated and an annual saving in subsidy

on fertilizer of Rs. 3000 crore will be achieved.

The gas at Administrated Price Mechanism (APM) prices, which is produced from Government
nominated fields, has been priced at about $ 2 per million metric British thermal unit (mmbtu),
except in North East, where itis $ 1to $ 1.2/mmbtu. The prices of gas from pre-NELP fields have
been approved in accordance with the Production Sharing Contracts for such fields and are in the
range of $ 3.5 to 5.73/mmbtu. Field-wise prices are at Annexure to my Statement. The price of gas
from imported Regasified Liquefied Natural Gas (RLNG) in respect of term contracts is over $
5/mmbtu. The spot price, however, varies from time to time. Under the NELP PSC, it was the
requirement that a price formula based arm’s length basis be approved prioer to sale of gas. The
formula submitted by the Contractor of KG-Dé block was considered by the EGoM. It was subjected
to further examination by a Committee under the Cabinet Secretary and by Chairman of Economic
Advisory Council to Prime Minister. Having considered the Report, the EGoM approved the price
formula in its meeting held on 12.09.2007. The formula is linked to crude price and is based on arm’s
length principle. It leads to a price of 4.2%/mmbtu at a crude price of 60$/bbl or above. At a crude
price of 25%/bbl, it leads to a price of 2.5%/mmbtu and for crude price ranging between $ 25-
60/bbl, it varies between 2.5 to 4.23/mmbtu.
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This price formula is fixed for a period of 5 years. The price of gas being made available to the

priority sectors is substantially lower the prevailing prices of alternate liquid fuels like Naphtha.

8. To make available the natural gas in all regions of the country, the Government has authorized
several entities for laying gas pipelines to transport natural gas from the production centres to the
potential consumers. As announced by the Finance Minister in his Budget sppech, the Government
proposes to develop a blueprint for long distance gas highways leading to a National Gas Grid. This

would facilitate transportation of gas across length and breadth of the country.

9. A study to consider the feasibility of having a uniform cost price regime is being undertaken,

the report of which is expected to be made available within 3 months.

10. | would like to inform the august House that the scenario of natural gas in the country has
undergone a change for the better. The Government has awarded 203 blocks under NELP for
exploration of oil and gas with a view to access investment and better technology. An investment of
$ 11.97 billion has already been made under NELP. | am confident that natural gas would fuel the
economic growth of the country and Government will do all in its power to ensure its use for national

priorities at reasonable prices.

Annexure
Source Customers Approx Qty Gas pipe
(in mmscmd)
PMT All except RRVUNL & torrent 14.8 5.65
RRVUNL 1.5 4.6
Torrent 1 4.75
Weighted Average PMT Price 17.3 5.51
Raavva GAIL 1 3.5
Ravva Satellite GAIL 0.9 4.3
Lakshmi (CB-05/2) GGCL & GPCL 2.5 4.75

MR. DEPUTY CHAIRMAN : | request the hon. Members to be brief, because there are about 20
Members who sought permission for seeking clarifications. So, it will be only pointed clarifications,
not 3 or 4 or 5. It will be restricted, because we have started at 1.24 minutes and it should be
completed by 2.24 minutes. One hour has been given for this Calling Attention Motion. | would also

like to inform the House that there is no lunch today.
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SHRI TAPAN KUMAR SEN : Thank you Mr. Deputy Chairman, Sir. Even though the hon. Minister
has presented a detailed picture, some of the important issues, which appears to be the crux of the
whole issue, have been missing in the statement. The entire policy architecture of the Government of
India of the day, on the natural gas, has landed the whole country in such a fuss that almost 70 per
cent -- if you reall recognise that KG Basin is going to be the single biggest reserve of natural gas of
our country in the days to come -~ is being allowed and such a situation has developed to becomes
a kind of personal reserve of some private contractors. This has created such a serious position that
a number of expansion projects, in power, have been put on hold. A 2700 MW expansion project of

the NTPC has been put on hold because of the absence of assured linkage of gas.

Similarly, many of the gas-based power plants are being compelled to operate at a low plant
load factor. The revival of the fertilizer plants, on which the Cabinet had given, in principle, approval,
is still waiting because there is no assured gas linkage. Public transport system is being deprived of
using the natural gas. It is also creating the problem of pollution and different other problems. So, in
view of that, and in view of the experience that has cropped up, which is being widely discussed in
the media, will the Government consider -- | have already raised in this House that it is important that
natural gas, which is a national asset as per the Constitution -- and take an urgent step on a war-
footing to take over and nationalise the distribution and marketing of the gas at the wellhead so that it
can properly be allocated according to the national priority, and the national priority will not be

subjected to *by the private producer-.. (Interruptions)...
SHRI SANTOSH BAGRODIA (Rajasthan) : Sir, * is an unparliamentary word.
MR. DEPUTY CHAIRMAN : Okay, it will be expunged.

SHRI TAPAN KUMAR SEN : Sir, my second point is, why this issue has come up
...(/nz‘errupt/ons) Okay, no problem, Bagrodiaji. My second point is how this thing has come about.
If it is a national property and a private explorer is exploring as per the NELP contracts, the
distribution of this cannot be decided by the contractor himself. But this thing has happened. A
private contractor had entered into an MoU in June 2005 to distribute 70 per cent of the gas of the KG
Basin with two private entities. And, this was not objected to. Although these entities had written to
the Ministry of Petroleum and to the Government about that in the year 2006 itself... (Interruptions)...
During that material time in May 2006 a respected Member of this House, my colleague, Late
Chittabrata Majumdar, from my party, had also written to the Government urging to stop this game of
personalisation of the national asset through the private MoU. The Government, practically, woke up

much late after four years, and, no doubt, we welcome the assertion that while intervening it has

*Expunged as ordered by the Chair.
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been told that it is a national asset. So, we demand to please utilize it as a national asset and
establish your ownership on it by taking over distribution and marketing instead of playing a role of a
mediator between the two corporates. This is not the role of the Government. This is not the role of

an owner of the national assets.

My third point is regarding pricing. This is a national asset which should be utilized for the
country’s development and its pricing should be rationale. A price was discovered at the invitation of
a Government entity, that is, the NTPC. International competitive bidding was there. The price was
discovered at 2.34 dollars per MMBTU in 2004, at the wellhead. And, at the delivering point the price
was 2.97 dollars in 2004. So, my next question is this. On what wisdom this price was changed and
allowed the private contractor to ditch the Government entity power generation utility - NTPC who
are doing yeomen service to the nation by generating power. The private contractor has been
allowed to ditch even after participating in the international competitive bidding process, based on
the draft GSPA. They had accepted that. The NTPC had issued the letter of intent in June 2004 itself.
(Time bell rings) They had accepted that ...(Interruptions).. In what wisdom had the Government
enhanced that price which was arrived at though a transparent competitive international bidding
process? That price has been enhanced by 2.5 times to 4.2 dollars. On what basis? The hon.
Minister has stated in his stateent that it was being proposed by the private contractor and the
EGoMs had marginally moderated it from 4.3 to 4.2. What is the basis of this? Fixing the price is
basically a techno-economic job. Sir, this is not a job to be done by the Group of Ministers or by a
group of politicians. The Government may have played a role by taking a political decision for giving
subsidy to moderate that price. But fixing a price has, essentially, enhanced the price against the
interests of the priority sector and allowing a windfall profit to a private contractor is not in the national

interest...(Time-bell-rings)

MR. DEPUTY CHAIRMAN : Please conclude.

SHRI TAPAN KUMAR SEN : Sir, my last point is with regard to distribution. How is the
distribution being done? The hon. Minister made a statement in this regard. What is the regional
profile of the distribution? Out of 31 mmscmd gas from KG D-6, more than 50 per cent is flowing to
West. | have no animosity towards the West, but it is flowing at that particular point where in their

own soil, they are having a source of gas. It tantamounts to ‘carrying coals to newcastle’ Why ?
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...(/nz‘errupz‘/ons)... And, in-between, the four Eastern regional States, West Bengal, Bihar, Orissa
and Jharkhand are gas starved. The particular fertilizer plants needed to be revived on which this

Government’s Cabinet had given ‘in principle’ approval...(Time bell)...

MR. DEPUTY CHAIRMAN : Please conclude.

SHRI TAPAN KUMAR SEN : | am just concluding, Sir. They are lying unutilised because no
assured gas linkage was given to them. The power plants are also suffering and being compelled to
operate at low plant load factor. What is this regional imbalance ? If it is a national property, it should

be equitably distributed to the ... (Interruptions)..
MR. DEPUTY CHAIRMAN : Shri Ram Gopal Yadav ... (Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, public transport is suffering in my State because of non-

availability of gas.
MR. DEPUTY CHAIRMAN : Your time is over. | have called the next speaker ... (Interruptions). ..

SHRI TAPAN KUMAR SEN : Sir, | am concluding in one minute. There are two basic issues. One

is, it should be rationally priced. Its price cannot be linked up to the international crude oil price.
MR. DEPUTY CHAIRMAN : You have made your point.

SHRI TAPAN KUMAR SEN : Secondly, in regard to distribution, a proper regional balance has to
be brought back, and this can only be done, | reiterate, by taking over the distribution and marketing
of gas by the Government, through the National Gas Grid, to be operated by the Gas Authority of
India Ltd., which was established for this purpose alone. Sir, we demand a concrete assurance from

the hon. Minister in this regard. Thank you.

1. IR T 1S (STR U< : ARG, AU oI qier Bl |l {31, 396 oy 9ga g=are|
§ 7= Y | PO M) IR & B6 &I b g H a1 S, Fiifes 594 19 (et B gl
TR &1 & o 3 aeh 197 B ardelfaferd] ol S fRIfT 2, 98 Sue! sad 3= <311 e I8 & b s
FHR TR R B ST Bl 3R I THM ASE WM &-9d I8 8 AT Fe daIdl 8, ST 1 19 3
ITAE Bl HEIG, W] ISl Hed I8 © f% TSN, &R oR.aME.Tal. & 19 7 17 91l &1 T
Pigacx T AR I8 2.34 STeR AT JITC F 319 A 3Tl IHD I8 Pigdex o AN 961 & 91 TN
TS B TS BI IR P TAT I8 TSI B o1 57 BRYT T LA Bl s 8T8 BIS A
ST 7S 3R ST ORE A U 3R HH1-31R.U.AR. Y. P A1 1 AASI] g3, ST 1 8BTS PIc
ST 91| TGS J e b d1e W1 SIH TGHE 1 $B el (BTl TG H Ashex] B T IS F 1,
RIS YU AT PR 1 el o) wew 4-2 TR Ui gfie & R A a3 e o, 4.2
STeR Ui Ifie & e A 519 U Sl & ua ¥ U1s9 et &1, 39 a<h 1 G, <1 0. S i ail.
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T S 1. 1.8 STelR Ul gfiie & fam & aiR ofret WY 3yl R I8 €1 A H3 Sfl § )7 ugel
FIRTFRE IE & {5 519 311, T, Sft. Al 1.8 ST Ui e & feae F 19 IS o 9ot &
FIT AT HAT At S ARBRT HHAT BT $AT T91 ST SBR U ST & Ul H 4.2 SIeR IkT e
¥ feume & wrias gu ot e sweT Bhaet 31 I8 B9 -91 TRIbT AT? T I8 <9 $ 2 A
o1, forelt afeh & o o1 ererar S UTeR tied & IoM & forg drafrart a7 urar thaedist €, Sk
Radar?

AR IR FaATE I8 © 5 S 99 519 I8 B garl, A U 3R B & |y o Hferr gan
ofT, 3R 2004 H &) TRREN &) W IST I MenRa uRATSHT IR IS & ST H Wi v &
oI &M IS g A1l FfF a8 B TTA-ASI He TE, 1 A ST Y&, YAET @l 8iR
JRYARNRYS BT W BTS DI T U1 1R &8 BIC 7 b eyent o, 218 oI 7 U A1l & el
11 8T8 BIC &F el TP Ta-HC - T T8l Bel, BT DI & heel & 918 TaTHE GoF DI H TS
IR et wel 5 g8 I FrRy 8189 o 3R AR <97 AT © 5 I iy 9wt 2 L9 B
HeY)... 519 I8 IS GARI 2, 1 98 I F &1 A S A1, I8 THRI AN 81 I8 Mg wi ©,
ifhT 519 9 Fyeper= oY, STa 9 &) B ge-1 o i, d9 I8 A8l 3Tl & 20 S | ST=1 argar
¢ 5 I T 317 1 Wi I8 2 3R 379 37U I8 711 2, T8 01 © b IR IS GO RIS, 579 I8
IS T 8, AT H A 731 S § I8 ST 9red § 6 &R o o, MeTest 9R9T S1-6
T BT ALATGS BN ? ...(FHT Bt GY)... T2, 31f) A-T AT UTEC & T 78T 81 H A 95 & short
H I &, I8 A9 ST B

TR, BT <fIRT OIS E a7 b Wee H 7, S ¥ W WO &1 EHRT S q7eN) Bl Wiic 8, SHd fre
TSR § Y iR STRUAMIRTS § W FHSIT G AT 3R 37T U ST Bl U a1 DI AR &,
A S ST wHSET R 8, SR HIT 3R 3R S AHEi I Bl T2l A Ared §, o o whsia
{9 99 gY 7, 9 & SIRT F o Sd! S X3 o1, 39 digae B 39 T HRYIF
AT #3 St | I8 SI1 <1ET § 6 a7 39 STk 9G¥ & I1a) Wie & o) 19 e $Rar
BT AR <1, T 98 Wi P 81 9 ? T 2100 TS S d81 TR ST ¥, SHD! qo g
B &1 51 TaHC B IR U BIg T ARG 81 (el 8T &, FATY T8 IR FIveHT el 8l XaT
H

|, 3f # § g a1 IR BT Aredl g1 A A S H SRy I8 S =@ned g B fqRy aw
JRI PR 2, AT Y8 ART I ST $ Y WGP IGPR F1 HRAMT T84 817 MY $qP! Ga
PRYITE AT * F I ...

it SUHTARRY : 37T STHT TH R o T T2 ...(FIHM)... MY TF e ger Ff e &1 am wq
ARG ..(aET)...

37} R ERT : MY HRT AT SAAY | 3T ITHT A1 T ol I 872

MR. DEPUTY CHAIRMAN : Please remove the Minister’s name.

*Not recorded.
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Y. I M A1 : 3BT, STHT A T8 ofdll gl
it ST|UTA : i, 39 A S &, 319 1 SRR 7R 2

1. M M1 A1EE : A GG B Gg T8 HRA1 918 8, GARI A DR e &l ..(FGLH).... §
=TEd § 1% 317 31631 & g 8f %7 Y1 o1d I $8 S 6 316 & forg 19 faemamdn # s
TSR B 1 B TET §1 S IR T B A1 811, 399 feeit Bl f o erm H @1 $ 781 de
T g1 1 I8 P A8 § 15 MY SHP! TTASS BR SIOIQ| ..(THT B °Y)... § P oot
% foQ F8 81 g1 § Fe W81 § [ I e &) el 8, ST o9 379 BT H eI SR $hT ol
ITYI AT SAHT A1 5l U fch 1 AT <1 A1 &7 31T SHBT o9 ARBR DI FT Te1 a1
T 82....(AETT)....

off STUTTfY : Y. T TS I1ET S, B THT BT A9 2, T FIT HY? 3T ST I8 ©,

TR 9 SI1&T 981 8

1. M T A1Ed : TR, H ST 91 AT § AR ATIP] I8 -984 g=7a1e oo gl § =g
LISRIDE EISIESINCIRIC KRS EICH]

MR. DEPUTY CHAIRMAN : Shri Parimal Nathwani ... (Interruptions)...

3t aR¥e A (FIRES) : W1, FIH Ug § I8 P Ag F § Rewiw 9 vaifie §

-..(HIYT)...
SHRI'M.V. MYSURA REDDY (Andhra Pradesh) : Sir, my name is second.

MR. DEPUTY CHAIRMAN : | will call your name. It is according to the order. | said, there are 20

hon. Members who want to participate ... (Interruptions)...
SHRI M.V. MYSURA REDDY : Sir, | had given notice first.
MR. DEPUTY CHAIRMAN : Your name is there.
SHRI M.V. MYSURA REDDY : Sir, | know my name is there. But | had given to the notice first.

MR. DEPUTY CHAIRMAN : That is not the criterion. Whoever had given notice will be called.

Please, have some patience.

SHRI M.V. MYSURA REDDY : Okay; Sir.
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3t aRwa Fer@Ft : Ffy S, § FA1 AW fF | am associated with RIL and am an
Independent Member from Jharkhand. I ST KG basin &1 @dx fdaTg Il I8T & 3R 89N 81 &
AR Fei v 7 91 91 SoTS 7, H ST o1l a1l & weHd g 3iR 31l 91l | end el g, Fife
H 9% I8 fIATT ATE 6 KG basin WTgdC dadaex & ol T ST BeT T, I global bidding
et 211999 H 919 B NDA & Ta-He off, T4 TE globalisation tender fIaT 21Tl $e 91 2000 H
ST@T price mechanism of private sharing T 31T ATl T8 UP & TTT power plant TR T fomdlt oiier
P ST &b foTg o, @ SN dpigdex 8, § asaMPWﬁWéﬁﬁWﬁWﬂﬁgroleﬂiﬁ%\lﬂg
HET 1 & & 1% &9 [ TSI B private contractors P BT | TR GAIL T HIT a1 STQ1 84 Tl ©
% GAIL and ONGC = ¥t 39 TSI # 9T forT &Ml ¥R, I TP International image &1 914 & b ®18
JMEHT U7 T B SR 9 & 3fER S N @ HHT B, HEd B U IR BT § R 59 I B

Repad 81 Sl 8, 99 S9h HUR RAT T ST & fb digdex 3T fas - X&T1 8, but #

T8 TS M A 5 I8 e Tre] & HIEgH A TS Bl ac A7 W7, H oot f 9% dwe Arg
f% I% price mechanism Group of Ministers 7 f&aT &1 ST allocation of the gas &. T8 existing power
plant & foTg 21 TTa-He 7 S iferdt T3 @t 2, a8 ST 3MMefiH 21 I8 F&T f6 RNRL and Dadri & fog
SISIREH B BT &, 39 914 ¥ BIg &4 78l &1 T8 TR T MoU & I ! ST <& 5. I8 WIgde 9 o,
g T8l 811 A8y ot § S UR Sifeca= Bl §, Fifes MoU H &1 8, 98 UTgde Al 781 STl &1
IE MoU BT AT 3R ) FHwufral & i 7 8, i oigx &t vl 7 BIS argets &1 fhar g1 Al
this is subject to Government approval. SH% 3R HIT fhaT TRIT o171 3R &9 9 91 1 Hedl © b
UTSAT Higdes 3] Sl (T FA | Sl 2, A1 § 39 91 BT Hed & [ Wsde drudes 9
I YA FHT A BT €, AN H 5 a1 | S AT el gl ..(FETH)...

MR. DEPUTY CHAIRMAN : He has only disclosed his interest...(Interruptions)... Under the
Ethics Committee rules, if a Member is interested in a subject, he has to disclose it. Now, Mr.

Mysura Reddy.

SHRI M.V. MYSURYA REDDY : Sir, | fully associate myself with what my colleague, Mr. Tapan

Sen, has said, but | wish to add one or two points to his statement.

MR. DEPUTY CHAIRMAN : Mr. Mysura Reddy, your list is long; please do not read out such a

long statement !

SHRI M.V. MYSURA REDDY : Sir, the list may be long but | shall conclude it within three

minutes.
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Sir, gas is the primary source for power, fertilizer, CNG, LPG, etc. The cost of gas plays a vital
role in the prices of end products like power, fertilizer, etc. That is why, my issues are based only on

pricing, Sir.

The RIL, in its letter dated 22.05.2009 to DGH, has disclosed an expenditure of only 4.8 billion
dollars. In the same letter, RIL has disclosed the post wellhead cost’ per Million British Thermal Units

of KG gas to be 0.895 dollars. Why cannot the Minister place this letter on the Table of this House ?

Sir, in reply to my Starred Question No. 336 on 27.07.2009, it was said that validation was done
by some private agencies. | would like to know the following from the Minister : The Mustang
Engineering company which evaluated RIL’s investment estimates is the real contractor for Panna
field development project and Mr. Gopalakrishnan is on the faculty of the School of Petroleum
Technology. In view of the conflicting interests, | would like to know whether they have disclosed
their interest before they took up the assignment. If they had disclosed their interest, why did the

Government appoint them as independent evaluators ?

The third point is that the capital expenditure for development of gas fields was increased from $
2.47 billion in 2004 to $ 8.8 billion in 2006. Whereas, if you look at the production, it only doubled to
80 MMSCMD. Normally, when the production is doubled, the capital expenditure has to come down.
Even if you double the capital expenditure, it should be 4.94 billion. Hence, it has nearly doubled.
This simple proposition is known to common man. If so, how did the EGoMs forget this simple

equation? This clearly shows that there is something fishy in this.

Sir, the next point is that Sasan, in Ultra Mega Power Project, quoted for Rs. 1.19/kWh with
indigenous coal, and Munda quoted for Rs. 2.26/kWh imported coal. Now, the Government fixed
the price at $ 4.23 MMBTU. Based on this, the cost will become Rs. 2.30/kWh which is
commercially unviable and uneconomical. Has the EGoMs considered this point before fixing the gas

price?

Sir, the last point is regarding my State. How much of gas will be given to Andhra Pradesh from

RIL’s fields in K.G. Basin, out of the peak production of 80 MMSCMD ?
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2.00 P.M.

it a1, <. R (af¥em dmrer) < Suwrafr S, a9 ugel a1 # ot us 99 Sff 3iR 87 <19 ot
St Y S BT €, W B S THIRIGE B U T a1 BT ATg| H 7o a7 |ery H Fee o
DI HHN I8 919 99 T WHfrd 199 ol aears &R fedis § H1w) oidv 21 391 & fog saa!
@RT RT3 B ST 1 H PO FaTd ST A1 B $9 mismatch B GRT 6 & fIg AR I
TIPRI AT &, 395 §RT ST PR F (oY TRBR RAT AT B I8 87 U AR.3MMS.TdA. W &
R ¥R 81 918d 82 A 99S1 § U 914 3iR 81 3fTs o6 S| 2.34 US S Ui gfHe @1 vl gan
o1, T I S8 R AZFHSA $I AR W 4.2 URT AT Y. TF. STeR < & (o7 59 WTgde bl 3l
FAT FeTE & T2 T A1 H g§ 1 A8l § b K.G. Basin 3 ST 39 €, S9S] (e & oy
3R FoT & o AR RIT HaRAT IR B 872 TP a1 § He1 a1g, 3R Al « +ff wel & &
W%WQSﬁﬁﬁm,ﬁu,“....business of laying and operating cross country natural gas
or crude or petroleum oil pipeline network for distribution... mﬁﬁﬁwm% 1%835
BILT H BT TP, AR 35 (AD) BT ASHR 20,000 BRIG IV B T HUH Bl P& T a1? YT
RIT SR TS 75 [ Up U Pl BT o & [ AR $9 BILT A 39 a8 I IR =1 g,
Safes SHBT 19 3TH AN I Ugd Abal AT? T8 o A il Bl el faar Tam fa<) ard §
JTUH AT J BB dlé*ll % KG Basin IEfquantum of gas%ﬂwwﬁ?ﬁﬁ?%gl 937
RIS ¥ 39@! TR S Arg W {5 %, S (D-6) IR I P11 IET B 8T 8 MM HY
ST ST T R <, R % i1 faare 81 7e1 7, 99 O S o 96| /R, H e’} 9 a8
PEAT ATEI (b 39 TE I THBT Jed 931 PR 4.2 SR AT e fpam 1 8, a7 99 Hiererd o
RIL &1 firer aiR Ryt vas gfiirerd &) wReR 91e I Rt ges wfrera 8 99 & faa 4 s siR
99 wferera fhard o o Sem gafa T i fhar T, s9e R ¥ feed # SHeRT 9 &1
BIRM FN

sft SuwufY : emudT MR WRie B TR MU HEl P U MURT MR wWrie B
..(STAHT)...

it e purR At (31 vee) < IR, oy Uee 6 . (agm).

sft Suamfy - <Ray, o oY *ryHT M T B1 ARl ATEd, SUd! wod B gR H ST
TV 3R B9 IR-IR AR M &A1 & 6 31 Y faw g 81 & 31el =S g8 el 3! 3791 T4
é_*ﬂqff'ﬁ"ﬂl We have been repeating this. ...(SAdHT)...

o frdter o A« AR, ST 31y Haw 4 ey B

i STHHTIRT : T T ...(T@EH)...
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DR. N. JANARADHANA REDDY (Andhra Pradesh) ¢ Mr. Deputy Chairman, Sir, | want to tell

you an important issue ... (Interruptions)...
MR. DEPUTY CHAIRMAN : No, no. | have not called your name...(Interruptions)...

DR. N. JANARADHANA REDDY : Sir, | want to raise an important issue. It is about Andhra.

...(Interruptions)...

MR. DEPUTY CHAIRMAN : Hon. Member from Andhra has already spoken...(/m‘errupz‘/ons)
How do you know all the names ? ...(Interruptions).... There are other names also from Andhra. Why

do you presume that it is not there ?... (Interruptions). ..

DR. N. JANARADHANA REDDY : Sir, the Assembly has taken a decision. ...(/nterrupz‘/ons) Sir,

the State Government has taken a decision... (Interruptions )
MR. DEPUTY CHAIRMAN : But we have to follow some order...(Interruptions)... Please.
SHRI GIREESH KUMAR SANGHI : We are requesting you, Sir... (Interruptions )

MR. DEPUTY CHAIRMAN : You have just now sent the name. | have just announced that | have
got a list of twenty Members. | will have to call them first, and, not your name. Please understand...
(Interruptions ) Please sit down. If you want to participate, | will call you. Please ... (Interruptions)...
You have not given the request at all. Now, | will call you. ...(Interruptions).. Please. Now, Shri

Bharatkumar Raut.

SHRI BHARATKUMAR RAUT (Maharashtra) ¢ Mr. Deputy Chairman, Sir, at the outset, let me
thank Mr. Tapan Sen for bringing forward a very important and vital issue. Though | have some
reservations about his contension, | really thank him. Sir, the Minister has given a detailed reply.
Perhaps, Sir, more details are required. But at the same time, he has avoided the moot question that
has been discussed and which is a matter of concern for the society. Sir, due to paucity of time, | will

only mention a few points, which | have jotted down.
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Sir, oil and gas fields are natural assets and they are given to private parties for exploration,
development and production. While the parties concerned derive economic benefits out of these
activities, the Government also gets taxes, royalties as per the formula worked out under the Gas
Utilisation Policy and the Production Sharing Contracts. Sir, whatever has been given is as per the
policy, and, once these contracts are given, it is our responsibility, the nation’s responsibility, and, it

is a matter of pride also, to ensure that those words are kept.

We cannot half-heartedly say, “Now, you stop it” you cannot do that. You should honour
whatever contract has been given. Sir, the private parties cannot bargain or barter a commodity
which does not belong to any of the party, whatever may be the terms of the family MoU privately

arrrived at between them.

It is well settled that no private agreement can create a vested interest in a property which
belongs to the nation. We should believe that it is a national property which belongs to the nation.
We should believe that it is a national property and no private treaty -- whatever may be the terms of
the family MoU -- should be entertained here.

Sir, in this case, time is the essence of the matter. The Supreme Court has fixed 1st September
as the date of hearing. Therefore, | suggest that early steps should be taken to bring up before the
Parliament a proper Bill regarding gas. That will effect the High Court’s order and settle the problem.
Thus, Government’s sovereign authority can also be proved. ...(Time-bell rings). | also suggest that
the Government should aslo incorporate clauses in the Bill for setting up a regulatory body to regulate
pricing and allocation of gas. Thank you.

SHRI N.R. GOVINDARAJAR (Tamil Nadu) : *Hon’ble Deputy Chairman Sir, | thank you very
much for giving me this opportunity to participate on behalf of my party AIADMK, in this calling
attention motion on power deficit that has arisen due to shortage of natural gas. Hon’ble Deputy
Chairman Sir, a nation’s growth depends on the growth of industrial sector, agricultural sector and
the basic infrastructural sector. Power is essential for the growth of these three sector. Power is
generated through many sources such as coal, natural gas, wind mill, water resource, nuclear power
stations, solar power etc. If a question arises whether the power generated in our nation through
these various resources are sufficient to meet our need, | am sorry to say that the power generated is
insufficient to meet the needs of the entire nation.

The share of natural gas in power generation is only 10-15% of the total power generation of our
nation. But, we could not generate even this much power.

Hon’ble Deputy Chairman, Sir, our industries have incurred a loss to the extent of Rs. 43,205
crore in the last financial year. In the year 2003, the loss incurred in the production sector is Rs.
22,000 crore. But now, the amount loss has doubled in the production sector. The main reason for
this is lack of proper planning, and the proper implementation of already planned schemes, at proper
time. These shortcomings have to be rectified by the Union Government in future.

*English translation of the original speech delivered in Tamil.
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Hon’ble Deputy Chairman Sir, it is said that the Government has planned to increase power
generation to the extent of 1,47,000 Megawatts before the year 2012. But it is really questionable
whether the Government could reach at least 60% of the target. This is mainly because of the lack of
proper planning on the Government side and delayed implementation of the planned schemes. Sir,
as has been already mentioned by me, the share of natural gas in total power generation is 10-15%
and we have not obtained even this meager share of natural gas. For instance, | could cite the case
of Godavari Natural Gas Station. The required natural gas to be supplied from the Godavari National
Gas Station, could not be supplied by it. As a result, the power generation plant with the production
capacity of 5000 mega watts, established at the cost of Rs. 20,000 crore. But, the maintenance of

this plant has incurred a heavy loss.

Our Hon’ble Leader Madam Puratchithalaivi (mns. revoluntionary leader) Ms. Jayalalitha, has
understood that industrial sector, basic infrastructural sector and agriculture are essential for the
growth of the nation and that power generation is needed for the growth of these sectors. That is
why, she took special initiatives to increse power generation. During her rule, Tamil Nadu had
generated surplus power so that even our neighbouring States could be benefited.

Nafta is used as alternate fuel whenever shortage of natural gas arises. But the production cost
of nafta is double that of the production cost of natural gas.

Hon’ble Deputy Chairman Sir, our nation has the capacity to generate 13.4 Gigawatts of power
through natural gas, but we could not get sufficient amount of natural gas even to generate 1.1
Gigawatts of power. Therefore Sir, through this August House, | request the Union Government to
overcome these shortcomings in future and resolve the problem of power deficit by making sufficient
availability of natural gas. Only then could we protect our industrial sector and lead our nation into the
path of progress. With these words, | conclude my speech. Thank You.

SHRI N.K. SINGH (Bihar) : Thank you, Sir. | will begin by asking the first question from the hon.
Petroleum Minister. | begin by complimenting him for the remarkable discovery that gas is a
sovereign commodity and little later we will discover that air, water, those things which are under the
ground, are startling discovery and really are sovereign assets. Therefore, the first thing anyone
would like to know is, why it took so long for the Petroleum Ministry to discover that gas, in fact, is a
sovereign assest and needed, therefore, to be determined by the sovereign. Sir, my second question
is in relation to paragraph four of the Minister’s statement. He has given an inter se allocation among
different competing uses of gas, namely, fertilizer, power and so on and so forth. In a situation where
there is demand-supply disequilibrium, we would like to understand the logic which has determined
the inter se priority among different competing uses of gas.

Mr. Tapan Sen raised a very important point about regional imbalance. | would add to that the
demands of the rural sector. And let me add to that whether ecologically and environmentally
important factors have been given the kind of premium they deserve in the inter se gas allocation in a
situation where India is under increasing pressure for improving sustainable development where the
ecological and environmental factors also bring rural economy into play.

*English translation of the original speech delivered in Tamil.
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Today, really the maximum amount of a arduousness rural work is to rural women who have to
meet their cooking needs out of wood. And the integrated energy policy of the Prime Minister enjoins
upon us to replace this cooking medium which is the biggest creator of soot, which is the biggest
creator of environmental degradation. So, we would like to understand the logic of paragraph four in
the inter se allocation among different competing uses of gas, and whether it factored in the

environmental factors and integration of rural economy.
[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair]

Third, when it comes to prices, as we can see from the annexure to the statement, they varied
dramatically from 5.65 ($/mmbtu) to as low as 3.5 ($/mmbtu). We would like to understand the
logic by which the price fixation modalities have been determined. To merely say that a Group of
Ministers will determine price is not good enough. Whether the Ministry has any views on setting up
an independent regulator which will have an arm’s-length relationship to be able to determine prices

instead of foisting this responsibility either on officials or on a Group of Ministers.

Sir, | am asking this particularly because at the time when this sector was being deregulated, the
Minister might like to jog his memory, there was also a pari passu commitment that there would be
an independent regulator for up and downstream sector which will consist of experts and so on to be

able to determine the price.

| would urge upon the Minister to enlighten the House on the regulatory issue and the

methodology for the determination of prices.
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SHRI SANTOSH BAGRODIA : Thank you, Mr. Vice-Chairman, Sir. To begin with, | feel sad that
Mr. Sen and a few other Members have levelled allegations against the Government of mediating
between two corporates which | don’t think is right. The Government is not doing this. In any way,
the Government is not involved in this kind of issues. It is the personal prejudiced opinion, in my
opinion, and far from the truth. The other allegations are also* and far from reality...(/nterrupz‘/ons)

SHRIMATI BRINDA KARAT (West Bengal) : How can he say that it was™...(Interruptions)...
What is this? ... (Interruptions)...

SHRI SANTOSH BAGRODIA : Now, | come to the points which the hon. Minister
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KUREIN) : Please.

SHRIMATI BRINDA KARAT : How can he say that it was ™ ...(Interruptions).... He put his point
of view. How can it be*... (Interruptions). ..

SHRI SANTOSH BAGRODIA : If they can make allegations, | can also make a
remark...(Interruptions)...

SHRIMATI BRINDA KARAT : He can’t say that it was * ... (Interruptions)...

SHRI SANTOSH BAGRODIA : If they can make a remark, | can also. ...(Interruptions)... They
made a remak against the Minister...(Interruptions)... They made a remark against the
Government....(Interruptions)...

*Expunged as orderd by the Chair.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, please. Mr. Santoshji, please listen to me.
The Government will reply to them. You aks questions only ... (Interruptions)...

SHRI SANTOSH BAGRODIA : | am not talking of reply.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Don’t attribute things. | am talking of *
...(Interruptions)...

SHRI SANTOSH BAGRODIA : | am talking of * ... (Interruptions)...
SHRI S.S. AHLUWALIA : Sir, it is against a Member.

SHRI'  SANTOSH BAGRODIA : If there is anything unparliamentary, you delete
it...(Interruptions)... | have no problem....(Interruptions)...

SHRI S.S. AHLUWALIA : Sir, every Member gives notice without any motive... (Interruptions )
THE VICE-CHAIRMAN (PROFP P.J. KURIEN) : No, please. Let me listen to this.

SHRI S.S. AHLUWALIA : Sir, every Member give notice without any motive. Calling a Member
and saying that they are * questions or there is a motive behind it, that is bad on his part. That is
wrong... (Interruptions ).. He should withdraw it.. (Interruptions)..

THE VICE-CHAIRMAN (PROF P.J. KURIEN) : | will remove it.....(Interruptions)..
SHRI S.S. AHLUWALIA : He should withdraw it. .. (Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please take you seats ..(Interruptions).. | will
deal with it. Please take year seats .. (Interruptions)..

SHRI TAPAN KUMAR SEN : | have never attributed any motive to the hon. Minister
..(Interruptions)..

THE VICE-CHAIRMAN (PROF P.J. KURIEN) : Please take your seats..(Interruptions).. | will
deal with it...(Interuptions ) Please take your seats. | will deal with it, Tapanji, please take your seat. |
will deal with it....(Interruptions).. | will remove it... (Interruptions). ..

SHRI 8.S. AHLUWALIA : He should withdraw it....(Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please. That is what | am saying. | will go
through the records. If there is any reference in terms of * against a Member or even if there is any
insinuation, that will be expunged... (Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, that is not the issue. The issue is that this allegation is wrong.
He has no right to say. It is for the Minister to say.. (Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : 1 told him. It is for the Government to say. You
can say your opinion. You ask questions...(Interruptions)..Please. You can ask your question.
...(Interruptions)...

SHRI SANTOSH BAGRODIA : | am coming to the questions.. (Interruptions)..

SHRI M. VENKAIAH NAIDU : He is a very senior Member. We can recommend him to go to the
Government, if the Government is willing ... (Interruptions). ..

*Expunged as orderd by the Chair.
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SHRI SANTOSH BAGRODIA : Sir, you have already given a ruling and | have accepted
it...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You should have done it earlier. Why do you do
itlate? ... (Interruptions)...

SHRI SANTOSH BAGRODIA : | compliment the hon. Minister for giving a detailed statement.
Straightaway | would like to put the questions. How is the present production of KG-D6é being used?
How is it going to be utilised now and in future?

The second point is : What is the Government doing to increase the production of natural gas in
different parts of the country?

Sir, he has mentioned in the first paragraph that the country has embarked on an accelerated
programme of exploration and production through the New Exploration Licensing Policy bidding
rounds in 1999. How has it, this NELP, helped the country so far? Now, | am just coming to the
points... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You have asked three questions.

SHRI SANTOSH BAGRODIA : They have distributed me, Sir. The next point is that in paragraph
4 he has mentioned how it is going to be used. he has mentioned that the intention of the
Government is to operationalise all gas-based assests which were lying idle and unutilised due to
non-availability of gas. Here he has mentioned that if there is any shortfall in utilisation it will be used
for other purposes. | would like to know specifically from the hon. Minister whether the allocation of
15 mmscmd to existing gas-based fertiliser sector and like that 18 mmscmd, 5 mmscmd and 3
mmscmd, these will meet the full demand. Or, will they meet only partial demand? | would like know
that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, fine. That is enough.

SHRI SANTOSH BAGRODIA : Just one minute, Sir. in the case of masses, it is more important
that the entire demand of the city gas sector and the LPG plants should be first met.

The last point is regarding pricing. He has given an annexure....(Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No. You ask only questions.
SHRI SANTOSH BAGRODIA : | am asking questions.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please do that.

SHRI SANTOSH BAGRODIA : | am doing that. He has given different prices. How has he come
to different prices? We must have the same price for all at every level all over the country. Does the
Government have any plan to achieve this and by what time? Thank you.

SHRI D. RAJA (Tamil Nadu) : Mr. Vice-Chairman, Sir, | will confine myself to asking a couple of
clarifications with regard to the domestic natural gas. | am not asking about the gas from Iran. | do
not know when the US Government will allow the Government of India to go ahead. Nobody knows
that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Don’t get distracted, Come to your pointed
questions.
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SHRI D. RAJA : Sir, | join my respected colleague, Shri N.K. Singh, who complimented the
Government for declaring natural gas as the national asset. If that is so, | think, the Government has
all powers to decide its pricing, marketing, distribution, etc. The Government should not be at the
mercy of anybody. | would like to know whether the Government would have that power with itself.
This is number one. Secondly, the statement begins by saying, "The production and supply of
natural gas started in a major way in the country with the commissioning of the Hazira-Vijaipur-
Jagdishpur line by GAIL in the year 1987." But the Minister has not mentioned where that gas
pipeline is going, where that gas is going. The gas, | understand, has been brought to the North. | do
not object to it. Sir, the gas from the Bombay High could have been taken to the South. But the
Government has never cared for the South. There are certain fertiliser industries which are in very bad
shape in the South. SPIC is not in effective operation. | do not know whether SPIC is closed or
working. | do not know it. But it is a bad shape. MFL in Chennai is in a bad shape. FACT is in bad
shape because they have to depend on naphtha. They could have been supplied natural gas. Why
hasn’t the Government done this? So far as the present KG gas pipeline is concerned, there is an
attempt to take the gas to Gujarat. There is an attempt to take the gas to UP. | do not object to the
gas being taken to Gujarat or UP. But what about the State of Andhra Pradesh where the gas is
explored? What is the share of Andhra Pradesh? Is there any thinking on the part of the Government
to supply substantial gas to Andhra Pradesh? Is there any thinking on the part of the Government to
supply gas to Southern States which have to depend on other sources for power and fertiliser? |
would like the Minister to clarify one thng. If | am wrong, | stand corrected....(Interruptions)... |
would like to seek the attention of the hon. Minister. Clearance has been given for a pipeline project
in 2007, that is, Kakinada-Chennai pipeline, Chennai-Cochin pipeline, Chennai-Bangalore pipeline,
Chennai-Tuticorin pipeline, but no work has started or no work has been done so far, if my
information is correct...(/m‘errupt/ons). In the case of Kakinada-Gujarat pipeline, the work was

finalised... (Interruptions ). Kakinada is on the Eastern Coast and Guijarat is on the Western Coast.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : What is the question?

SHRI D. RAJA : My question is : what is the approach of the Government? India is a country
where there are many regions. The Government should have a balanced approach towards all the
regions. If this regional imbalance continues, the UPA Government will be in trouble. This is the issue

which the Government will have to address at the earliest. Thank you.

SHRI BIRENDRA PRASAD BAISHYA (Assam) : Mr. Vice-Chairman, Sir, | thank you for giving
me this opportunity to speak. In his reply, the hon. Minister said, "Till the year 2008-09, the domestic
availability of natural gas in the country was 105 million metric standard cubic metres per day. Against
this, the estimated demand of natural gas was around 197 mmscmd." So, from the statement it is
very clear that the supply of gas is lower than the demand of gas in our country. Sir, | come from the
North-Eastern Region of the country which is very much famous for its natural gas. Assam has huge
quantity of natural gas. My question relates to the gas-based power projects. | am limiting myself

only to be gas-based power projects.
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Assam is suffering very badly. Even after 62 years of our independence, our country is suffering
on account of power shortage, which affects the common people, the cultivators and the industry.
Due to shortage of power, small and medium scale industries, in particular, suffer very badly. So, it is
high time for Government to generate power from the gas base. Most of the States of our country
depend upon power projects from gas. In fact, Tanzania and other countries supply power from gas

based power projects. Although Assam has the potential...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Seek your clarification.

SHRI BIRENDRA PRASAD BAISHYA : Sir, though Assam has the potential for power generation,
yet, due to the negligence of the Government, they are not doing anything, and we are suffering. |
would like to say on thing.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Seek your clarification.

SHRI BIRENDRA PRASAD BAISHYA : Every day gas ignites in Assam. | tell you, it is a national
crime. Instead of utilising it in the interest of the country, it is getting ignited in the North-Eastern
Region. May | know from the hon. Minister whether he is thinking to establish power projects in
Assam from the gas available there? This Ministry, in consultation with the Power Ministry, should
think about establishment of gas base power projects in Assam. My second clarification is this. When
the Government is engaging private parties, then, why are they not engaging the ONGC in this
sector?

SHRI MOINUL HASSAN (West Bengal) : Sir, in the statement of the hon. Minister he has said,
"However, with no major discovery of gas for several years...*. | would like to know whether it is a
fact that the before the K.G. Basin was privatised, when a fire broke out at a gas well in
Amalapuram, -- incidentally, it was the constituency of the former Lok Sabha Speaker, late Shri
G.M.C. Balayogi -- the gas was rejected to the ONGC, while, one fine morning, a private party gets
gas. | would like to know from the hon. Minister why it was so, and why he is saying that no major
discovery of gas has taken place. Secondly, the hon. Minister has admitted in his statement that
even in case of gas allocation to power plants facing gas shortage, -- it is there in the statement --
power plants in the private sector have been given priority vis-a-vis the NTPC plants by the
Empowered Group of Ministers. Why is it so? My third clarification is this. Regarding distribution, the
Minister says, "Zero percentage to the Eastern region" . Sir, we are coming from the Eastern region;
especially, in the four States of West Bengal, Chhattisgarh, Bihar and Orissa, there is no proper
distribution and the fertilizer plants have been shut down in Durgapur and other places. | would like to
know why the Government is not in a position to have proper distribution of gas so as to reduce the
imbalance of the country. The K.G. Basin is the national wealth, and it should be distributed, as a
national property, to all the regions of the country. Sir, my fourth clarification is...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat.

SHRI MOINUL HASSAN : Sir, it is not a fact. We have seen; in the Finance Bill, there is a special
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please, ask specific question.
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SHRI MOINUL HASSAN : Yes, Sir. This is the specific question. Only for one company, which is
related to this gas KG basin, has benefited by Rs. 20,000 crores-- which is a national property -- at
the cost of the common people of our country...(/nz‘errupz‘/ons)

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Now, Mr. Shri Mohammaed Adeeb.
SHRI MOINUL HASSAN : Sir, my last point is...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no. | have already called Mr. Mohammed
Adeeb. Take your seat now...(Interruptions)..

SHRI MOINUL HASSAN : ... would like to see, the Indian quality should not...(Interrutpions)...

This is my opinion.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Shri Mohammed Adeeb.

it Aigwe g (STR U) : HE 19, § U 301 Off Bl JIRGATE < &1 |

L) e alS e € o (5 yihe i (e oo 2 gpe s(Oid g ) ) daaa il

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : There is no time to congratulate; just put your
question.

it WgwIe ordla : HEIGY, STd §RT T detailed reply I & 918 Igd - a1 FefR 81 78 €,
RIP Tgl Tg T BT 2T, TRT B I G1t SIIERT H A7 a1 off, S99 Ig 7 387 7 fh I8 Bis urgde
Hufr &1 15 &, e 530 S & 999 & 918 I8 9 T 6 9% ggea-u-fRe @ efma ®
AR I8 <9 & 37 9 21 S99 &9 AN D1 SHAM g3l §8 M reply 950 Wal faa &, Afde § a1 a1
ST AT8aT 1 S9d IRE # 9 fora 8 fb 203 block under NEPL & 89 &l U & 3R
T 12 fAferm Sfelk s=ve fvg €, AT 39% 7elol =1 §9? SO fova 11 e ) S=fie
2 T fha=t 9 3R et &t S=ie 872 581 d@ distribution T qdTd &, 1 89D 99 S8 ST
IR &t BAR TRl 7 TSt &1 f1eh fhan g1 a8t &1ret 9 -9 Aret 3 faml ot 5 ot 718 %,
AfthT I8t 1T I wife &l o & 3R dg {1 Ugel ATgTach S 7 319 Udh $eeR far 7, foras
IR US| 2017 TP & UIER Wi BT RN 8, Al S8 Wic & 998 Biy o1 T8l & (9 Bl
) | FEIEY, I US 1 o1 vy 8, wiife a8t st o ot off 13 iR 98t ol 9 BIg TR
e Ht T8 o Bl

IS, H TP 914 MR H81 @18 g P 39 EGOM & SR b Briar a1 &, fdb agd
ATI pricing BT 1 3 I8 AIGIH BRAT TS § 1 3R S0 T4 4.25 ey fahan & ofR 59 Brjel &
TET M foram & fh eR ST 25 W 60 & S Y&dT & 1 I8 price 2.5 Freift a1 a7 4.25 T&fi?
aga-aga gfpan
o S g S iy (SN S 4 100 S ) g 1) deaa qilia

0L O s (S e A Ly B m o S S on B S sl
C 2 SIS O aaiaaS Engi) y (A5S m AS LS Ly R a0 cuS 0 T o

[+Transliteration in Urdu Script]
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08 S e ol € S S i S Gl oS e S G gl I3 ol 2
sy Fed S3 e € 3el (S 0 50 a8 S ) el (S IS
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Jus 05 e o8 o) S 0l Js s s 2l s LS S0
L il S ) e (Sl o psia iy sl o B (ad S SS )
G O (o SYIS @l 5l S SG 2017 Upe U e s o 2
1S Uin Sl o 03 g (oS (S Cg) 2 pd SD (58 e ol S D0
28 S5 S5 el Uy o) K It ) ke Gy S S o s
=R 2S5 EGOM 2 Gl A s Wls Sl Gl SOl e e a e
LS psban e - (S Sl gy gl S G ¢ o Ll Al 3 S
amd S gl gl ) o WS S8 425 ol Sl RIS s s
LS e 25 sl 5§ 2l gn S 60 25 M3 Q1S L) o
Fﬁwuwuw ¢S ) 425

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, Prof. Alka Balram Kshatriya.

1. PTG (ORI : gIdTe, STFWIEIE STl ¥ b JATEDB B0 § Suerel agqed
e I I Huf 2, S b fhart & for el Sdve & forg, |rdsie aRas & forg,
ST &1 & fory, ek & b forg, faege a1 & forg aga & oTodl &, <iftht &1 axepr) -y chuf=ra 1
D! 37T ST AU AT 81 3R P BT A9 RIL 3R RNRL & §19 399 5 4 7, i 6 3/
Jeaqq AT d UgE g1 1 § e & AR AW IR $© T8 e sl g,
Afr 571 Q1 dufral g1 TRaR® Fraer & oy <7 & wieiaes e i & e fAroft wuft
A R 39 H FieT T 2, S IR H H a7 BRA1 A< g (b qrep e Fwsiiar-us, e @R
ot oft T 2, 3 9 1 Frof wufcd e R oiR S swceRaial 7 60:40 % Srurd A gie faar B
g a1 fUod aR Arell 4 g 81 &Y 3R 39 T9R a9 3 3R fd TR ST &1 T 8, o

T gl A1 § A w30 ST 1 gaTe € R8T § SR § AR I I R Al BT A8 g 3R
o1 A ared § [ G9=iar-u3 & IR | 98 6 S 9aTg & Fesiiar-us § 1 fon 1 82 gkt
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a1 # I8 qe At g & @ v o1g S © i e q8d 3 fee S o srgafy & s
Feell 82 TR 91, el T 19 e $T Wy B, IHH WHR §RT YA H FIT HH SoI Y
7 el I, W e RS FIaRa $i ASAM & oY, I BT ArHH AR ISR B
oA F oIy 1 WREHR BT B QAU ™ &1 IR 87 iR, MR 91, T WHR BT Wi
Regulatory Authroity ST &1 BIs UG 87 HBId, 71 98 &) point-wise STaTd AT 8 3R
[T T STard 73 Sft & gRare |

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, Shri D.P. Sabharwal.

3 ¥ U AYAT (UT9) : HEIed, WS A AU $AR A9 1 IWBR BT O e BT AR
SIS (5T B, TE 950 G9Y F I I81 81§D IR H IR i AR 1 8 GAbR W BRI
| & 3R #A S 7 o S A1 €, 9% 98 aaRyds & 21 Aeied, § Va1 38w A1
TR TE! GO AR Sl W A1l U8l Y8 g &1 § pad Ig ST Arg b an &1 fon
M9 # gic [l 87 3R WYHR gRT 59 027 &l 3wl g5 8, 1 91 98 SHP! e [T M,
Fif Ui FHEm! IR 1 I FT ARVBR BT 81 elasias MSAT H UF PI9hd HIP TRBR
B ST B T B, Safe AHA AT b AR 81 R WRBR ST HUCRT F Iog
Contempt of Court &T JHEHT TR 1?2

RT TERT FATA TE € o FI1 TS F 59 9 & 918 TWHR B A e A, e 5 faarg
B AR T A 3R T2 $ TgH WP I G B (A1 SR T ST BT STR6-d b 1Y
Y] HRIAT ST AP ?

DR. N. JANARADHANA REDDY : Sir, this gas is now an important thing and is going to create
problems if the Government does not take up distribution of gas properly. As my friend, Shri Raja
was saying, it is in Amlapuram from where late Balayogi was the M.P., and now a young gentlemen
is an M.P. from that area. | know, so many times they came and represented to me. Farmers have
lost thousands of acres of land because of the activities of the ONGC. The moving vehicles damage
roads and create all these problems. So, we have all these sufferings for Andhra. Now, when the gas
is available, some gentleman wants to take it to some other place, and some gentleman wants to
take it to some place without asking what is the need of Andhra . | know the hon. Minister is a very
knowledgeable man; he will definitely look into Andhra needs. But | want to give one example here.
Sir 15 years ago, the IFFCO purchased 5000 acres of land, in my district, to start a fertiliser company
for South India, not for Andhra alone. At that time, it was stopped because naphtha was a costly
affair, and gas was not available for that plant. It was said that it would be commissioned only if gas

was made available.
THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Now, put your question.

DR. N. JANARADHANA REDDY : Now, presently, the State has got its own gas. If we don’t
look into it, if don’t look into the Andhra needs, if we don’t look into the various aspects of Andhra,
how can one take the gas from Andhra? | am not threatening, but the situation is like this.

THE VICE-CHAIRMAN (PROF. P.J. KUREIN) : You are not threatening but asking.
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DR. N. JANARADHANA REDDY : Sir, that is why | said that this block is going to create
problems. Yesterday, the Assembly passed a resolution and the Chief Minister has assured in the
House that the needs of Andhrites will be met first and then the gas can be allowed to be taken
anywhere. | am not threatening; being an MP, | should not do that. But, | am bringing the reality to
the notice of the House and to the hon. Minister. | only request the Minister to inform the House,
through which the people of Andhra may know, what he is going to do with the demand of the

Andhra people and the rest of the nation. You can give it to U.P. or others. Thank you.

SHRI PENUMALLI MADHU (/—\ndhra Prdesh) : Sir, the Minister, in his statement said that with
the commencement of the KG’s Dé production, over 100 mmscmd gas is being supplied to power
and fertilizer sectors out of a total supply of 140 mmscmd. Not only that, he also said, as a result of
KG Dé supplies, about 4000 MW additional power is being generated and an annual subsidy of
fertilizer to the extent of Rs. 3000 crores is achieved. Such a huge contribution this KG Dé is making.
When such a huge profit is provided, out of 140 mmscmd, 100 mmscmd is produced from the KG
D6 basin. Then, the people of Andhra Pradesh had been expecting for several years, that taking
regional balance into consideration, a considerable amount of gas would be given to the people of
Andhra Pradesh, to the factories that are closed down, to the power plants that are starving, to
those whose capacities are not fully utilised to their maximum strength. They had been expecting that
a considerable amount of gas would be allocated for the Government of Andhra Pradesh to the
domestic needs of Andhra Pradesh. | request the hon. Minister to announce in this House that such

and such amount of gas is allocated to meet the needs of Andhra Pradesh. Thank you.

SHRI SHANTI RAM LAXMAN NAIK (Goa) : Sir, gas is a national asset. | would like to know from
the hon. Minister that when an impression is being created openly that it is an issue between two
private parties, why did not you assert positively to remove the impression apart from saying that it is
a national property? This is the first point. Secondly, is the Government proposing to bring in
legislation to regulairse the production utilisation and distribution of gas? If so, what time do we

except such a legislation? Thank you.

SHRI M. VENKAIAH NAIDU (Karnataka) * Mr. Vice-Chairman, Sir, thank you very much for
giving me an opportunity to speak. | just associate myself with Dr. Janardhana Reddy and Shri
Madhu. There is a total unrest in the minds of the people of that region saying that something should

be done for the region and, then, the needs of others should also be taken care of.

Sir, | represent a national party, | do not speak of one particular State, but, at the same, every
State is a part of the nation. So, keeping that in mind, you should consider it. It is not from the sea, it
is from the land and of the farmers of that region. They have given that land. Now this KG Dé is
yielding really good results. The Andhra Prdesh Assembly unanimously passed a resolution, political
parties are also agitated over this matter and public also is agitated over this matter. | request the
hon. Minister to tell what is the thinking of the Government with regard to taking care of the needs of
the State, and, then, subsequently take care of the entire nation also. | just wanted to focus on that

point.

198



3 faor FaR Furh (TORW) : FEIEY, TR TN B WHR 7 ISy T Gifyd B 2
TR T F IR | 1 T Gl 8, IS9P aR H AER A ST ATedl gl garegerel! g
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FATY 1 1 M AT TR DI 70 GRUC Wi dlre haex I et 381 &, aTa! 159 BT 60 TR
i firer <21 81 safe et | st 31 off fwis © P a1y uew a1 9 60 Wi <1 @Ry
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SHRI SYED AZEEZ PASHA (Andhra Pradesh) : Sir, the point raised by my colleague, Mr. D.
Raja, | just want to add only one sentence to that ....(Interruptions)... The aspirations of the people
of Andhra Pradesh should not be overlooked while you are allocating it. Even though it is a national
asset but the people of Andhra Pradesh expect substantial allocation to be made to the people of

Andhra Pradesh. That is the only thing | wanted to submit. Thank you.

it firfRer o Aih : 9=, 9% BT © & - <7 Tl 3ERTI They celebrated this gas finding with
a great hope that it will change their lives and the area will be developed. The Government of Andhra
Pradesh who announced several projects in the vicinity and throughout Andhra Pradesh...(Time bell

rings)..
THE VICE-CHAIRMAN (PROF. P. J. KUREIN) : Please put your question.

SHRI GIREESH KUMAR SANGHI : My straight question to the hon. Minister is, what percentage
of the total gas findings in KG basin will be allocated to Andhra Pradesh and out of the royalty that the

Government of India is getting, what will be share of Andhra Pradesh in that royalty ?

SHRI KUMAR DEEPAK DAS (Assam) : Sir, the Government is going to establish a gas project in
Assam. So, there is anxiety in the minds of the people about the availability of gas. | would like to

know whether gas would be available till the completion of that project. That is my only quetion.

SHRI MURLI DEORA : Sir, at the outset, | would like to thank my friend, Tapan Sen who was for
the last four or five days was following that this subject should be taken up. | am very grateful to him
and all the other Members who have participated in this debate. The purpose of submitting such a
big note was that there would not be so many replied. But | would like to start with two or three very
small points. Sir, 30 years back | was Mayor of Bombay. At that time, we had a man called Dr. N.B.
Prasad - - Mr. N.K. Singh would remember him. He was also from Andhra Pradesh. Dr. N.B.
Prasad was the Chairman of the ONGC. He came to sign an agreement with the Mayor of Bombay
Municipal Corporation for supply of gas from Bombay High to the domestic city of Bombay. Bombay

has domestic supply. | remember now only last year Shri Vilasrao Deshmukh, who is sitting here,
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inaugurated that supply. It took 31 years for a Memorandum of Understanding to be signed between
the then Mayor of Bombay and Dr. N.B. Prasad to be implemented and get the gas in reality. That
time, people were reading, "Bombay High Gas", "Bombay High Gas". Today also, "Bombay
High" is producing 26 million tons of oil. After, Bombay High, there is a production of only six or
seven million tons extra, that is, 31 to 32 million tons which is the total indigenous production of our

country. We are importing seventy five per cent of oil.

| would like to first make an appeal to my colleagues here; we must make some schemes or
projects, and we should see to it that this oil or gas which is there is the oil fields or in the gas fields,
is explored; it comes out. That why the Government started a programme called ‘NELP’. | can
assure you that the NELP which is now working around the country, and specially, in Andhra
Pradesh, etc. is doing very well. More than 50 per cent of the total gas, produced in India, may be
coming from this one area of Andhra Pradesh, and if we keep on lending others and saying that this
is belonging to him, that is belonging to him, this fellow is in the pocket, this fellow is in another
pocket, | do not think, we will do any service to anybody. So, the first and foremost appeal, | would
like to make to this House is that we should be proud that such vast reservoirs of, both, oil and gas
are available in our country, and, | will be very grateful if the people will give a line to them rather than
worrying about what to be done. When | see my friend Sen. | remember, 30 years back or 25 years
back, there was a controversy about the ownership or the nationalisation. Sir, at old days of
nationalisation have gone. | have even discussed with your Chief Minister, several times, several

projects. He does not talk about nationalisation! And you also, Mr. Raja !...(/nterrupt/ons).,.
SHRI PENUMALLI MADHU : No, no, no...(Interruptions)...

SHRI MURLI DEORA : What are you worried about? The nationalisation? ....(Interruptions)...

you are worried about the nationalisation?.... (Interruptions)...
SHRI PENUMALLI MADHU : He is raising about different Chief Ministers. .. (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Madhu, please take your seat.
SHRI MURLI DEORA : 1 am praising him. Are you against the Chief I\/Iinister?...(/m‘errupz‘/ons)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat.

SHRI PENUMALLI MADHU : It is not a question of Chief Minister. Our party policy is for

produoing...(/nterrupt/ons)... Not for private companies.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : That is known to everybody. Please sit

down....(Interruptions)..

SHRI MURLI DEORA : So, | am requesting you to please change your party policy, otherwise,

you will change the Government from there ... (Interruptions). ..
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3.00 pP.M.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take it lightly. ...(Interruptions).... Why
are you taking it seriously? ...(Interruptions)... Please take it lightly, Mr. Madhu.

SHRI PENUMALLI MADHU : | am taking it very lightly. | am trying to apprise the Minister. If they

adopt the same tripartite private policy, they will be changed. Next time they will be changed.

THE VICE-CHAIRMAN (PROF. P.J. KURlEN) What is this, Mr. Madhu? Such remakrs should
be taken lightly. What is there?

SHRI MURLI DEORA : # T H &8l g, 39 &I ... ...(@aE)...)... It is just not possible to
reply to every point. Some of them are very, very meaningful; | can assure you, we will take
cognisance of that, and we will see that they are implemented. In case somebody wants in writing, |
will reply to them in two or three days. But, | will come to the two or three points that are raised now,
| would like to read for them, “The State of Andhra Pradesh has a lot of natural resources. Any State
which produces so much oil and so much gas, must be given some prority.” The Committee, EGoM
considered this issue. When we were talking about the priority, when we were talking about the
price, this question came and the people of Andhra Pradesh can be rest assured that we will do full

justice to the people of Andhra Pradesh ... (Interruptions)...
SHRI BIRENDRA PRASAD BAISHYA : What about Assam?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, please, it is not from Assam. Assam is not
the question, please ...(Interruptions)... Please don’t raise it unnecessarily...(Interruptions).. Mr.
Moinul Hassan, please sit down...(Interruptions)... On Assam, you can have another Motion. Mr.

Sanghi, please sit down.

SHRI MURLI DEORA : 319 ¥ diei ST ... (RaeTT)... Ie 3R 19 & e oy yaer § §
Tg I8 W 31T T, ISP (77 BIs WISl Hifdsie B, S9! UraR & 10, Bicergor & v ar
SRR ot & oy et ofR T firerhl, saferg aavm & 3Is a1 781 81 ..(aem)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You take your seat ...(Interruptions)..Please
...(Interruptions)... Let him reply. Why don’t you allow him to reply? He gave you the reply that

Andhra will be taken care of...(Interruptions ).. Sit down.
SHRI GIREESH KUMAR SANGH ! : Sir, this is a very vague reply...(Interruptions). ..
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please sit down... (Interruptions)...
SHRI GIREESH KUMAR SANGH I : Sir, he has not given a proper reply...(/nterrupt/ons)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : What is this, Sanghi? He has replied to your

question first.. (Interruptions)... Please, sit down.

SHRI GIREESH KUMAR SANGHI : Sir, the point is... (Interruptions)..
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no. It will not go on record.
SHRI GIREESH KUMAR SANGHI :*

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Whatever Mr. Sanghi says will not go on
record....(Interruptions)...

SHRI GIREESH KUMAR SANGHI : *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please take your seat ...(Interruptions)... Let
him reply.

SHRI GIREESH KUMAR SANGHI : *
SHRI MURLI DEORA : | am replying to your question.. (Interruptions)...

THE VICE-CHAIRMAN : Let him reply. Please, take your seat ....(Interruptions)... Let him reply.
Please, take your seat...(Interruptions)... Mr. Sanghi... (Interruptions)...it is not going on record.

SHRI GIREESH KUMAR SANGHI : *
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You take your seat. Let him reply.

SHRI  TAPAN KUMAR SEN ¢ Sir, the hon. Minister is talking about
nationalisation... (Interruptions .. Let him talk about privatisation ....(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Tapan Sen, take your
seat...(Interruptions)... Please take your seat...(Interruptions)... What is this? ... (Interruptions)...
Please, listen to the reply, Mr. Tapan Sen....(/nz‘errupt/‘ons)... You please address the Chair
...(Interruptions ... Don’t look at them, Mr. Minister ... (Interruptions)...

SHRI' MURLI DEORA : Sir, hon. Members have raised some very important
points....(Interruptions)... Please allow me to reply.

Sir, under article 297 of the Constitution, the mineral resources of the country are owned by the
Government. Since, E & P business is a highly risky business involving high level of technology and
capital and to attract investments in E & P sector, the Government had approved the NELP Policy in
1997 to create a competitive and efficient regime based on award of blocks under international
competitive bidding. The main objective of introducing the NELP was to intensify the exploration in
the country so that more acreage is put on production to reduce the dependence on import of crude
oil & gas by introducing attractive fiscal regime to the investors, both in public and private sector on
a level-playing field.

The Government had initiated deregulation of the E & P sector during the year 1991 and made
conscious efforts progressively to deregulate it completely by introducing the New Exploration
Licensing Policy in 1999. The exploration is a very risky venture requiring high technology and capital,
especially in deepwater areas and frontier basins, which require appropriate returns to encourage the
companies. Such returns are assured under PSC regime where the contractors are entitled to
recover the cost of exploration and development and also share profit petroleum along with the
Government. There are cases which may not lead to discovery. In such cases, the investments made
by them will not yield returns and these expenditures cannot be charged for cost recovery in any

*Not recorded.
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other successfully exploration block. Moreover, the Government has already signed 203 contracts
under NELP and 28 PSCs under pre-NELP exploration regime, which are in different stages of
development and production. Now, reversing the Government policies would have adverse impact
on these PSCs. Hence, the PSCs are required to be honoured in its entirely.

Sir, the price of US $ 4.20 at crude price of US $ 60 per barrel is a formula approved by the
EGoM. Under the provisions of Production Sharing Contract, the Government has a role in approving
the price formula. While approving the price formula, the Government has examined the price formula
proposed by the contractor under the PSC and taken into consideration the interest of various
sectors, including power, fertilizer, etc. The formula was also subject to scrutiny by the Committee of
Secretaries and the Prime Minister’s Economic Advisory Council for which the Chairman was Dr. C.
Rangarajan. It was only thereafter the EGoM has approved the price formula with some
modifications. It must also be noted that the contractor has made no proposal on the price formula
for determining the pricing of supply of gas to be made to NTPC which is required under the PSC.

This process not having been undertaken, EGoM’s approved price is applicable.

SHRI MURLI DEORA : As regards the court, some hon. Members raised some

points... (Interruptions)...

SHRI D. RAJA : Why is this formula linked with the price of crude oil in the international market ?

...(Interruptions)...
SHRI MURLI DEORA : It has to be; otherwise, how would it be decided ?... (Interruptions)...

SHRI D. RAJA : It is a domestic product. It is available in our country. Why is there a

linkage...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please, please...(Interruptions)...

SHRI MURLI DEORA : The final order of 15th June, 2009 of the Divsion Bench of the hon.
Bombay High Court has implications on the Government’s rights to formulate and implement the Gas
Utilization Policy under the Production Sharing Contract. Notwithstanding the Government policies
and the provisions of the PSC, the Order observes that the provisions of the MoU are binding on the
parties. The MoU, as per the judgement, provides that 12 mmsmcd will be given to NTPC, 28
mmsmcd will be given to RNRL and the remaining, at the option of ADAG will be shared between RIL
and RNRL in the ratio of 60:40. Under the circumstances, it was necessary to file an SLP in the hon.
Supreme Court and, a accordingly, action has been taken. | would like to dwell further on the subject

but since the matter is sub judice, it prohibits me from speaking on this.

We have nothing to do with the private dispute of two industries or industrialists. | repeat, we
have nothing to do with the private dispute of the two industrialists or industries. However, we have
everything to do with protecting the interests of the Government and also of the public. This is our

constitutional and legal obligation to protect the people of India and we will, honestly, honour it. Mr.
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Yadav, | am telling you, we will make all endeavours to protect the Government’s legal rights to
regulate the utilization of gas and its allocation. | am very grateful to all the Members and say that in
case any Member has any other query, please send me a note, in two-or three days, | will reply to
that. Thank you.

...(Interruptions)

SHRI TAPAN KUMAR SEN : Sir, at least one clarification must be allowed; otherwise, there will

be no use of making this Calling Attention.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat...(Interruptions)

SHRI TAPAN KUMAR SEN : At least, one clarification must be allowed, and the hon. Minister
must reply, specifically, to that ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat. The Minister has already
stated in the House that whatever points are not replied here, he will be writing to every Member. He
has already committed...(Interruptions).. Now, we will take up further discussion on the rise in
prices of essential commodities. Now, Shri Gireesh Kumar Sanghi...(/nterrupz‘/ons)... Yes, Yes, Mr.

Sen, he will write to you...(Interruptions)....
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Usually, Calling Attention takes one Hour. It has
taken more than that...(Interruptions).... He will write to you....(Interruptions)... Please take your
seats. | have called Mr. Sanghi. ..(/nterrupz‘/ons)... Mr. Minister, you will reply to every Member,
whatever is left.  Won't you? ...(Interruptions)... Now, Shri Gireesh Kumar

Sanghi...(Interruptions)... Nothing else will go on record except what Shri Gireesh Kumar is saying.

SHORT DURATION DISCUSSION

Situation Arising out of continued rise in prices of
essential commodities in the country

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh) : Sir, | thank you for having given me the
opportunity to express my views on the availability of essential commodities and price rise in the
country, which is a very burning subject of discussion. Sir, price rise is a natural phenomenon. Over
the years, we have been seeing that either the prices go up or come down. This is based on demand
and supply and the market forces. Which apply to this. The Hon. Minister, rightly, state, during his
speech in Lok Sabha, that the price rise in our country, when compared to other counties all over the
world, is very much in control. The price rise, over the last few years, in our country has been almost
to the tune of 16 to 17 per cent, whereas compared to other countries, developed countries also, it
was right up to the tune of about 100 per cent.
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